CENTRAL ADMINISTRATIVE TRIB.UN
| - JAIPUR BENCH, JAIPU

_ORDERS OF THE BENCH

Date of Order: 14.03.2013

OA No. 235/2013

Applicant is present in person

The short controversy involved in thrs OA is: that the
respondents have declared the apphcant medlcally unﬁt
for appointment- on the post of Gangman/Trackman/
Group ‘D’ post against which the, applicant- has
represented before the respondents but hlS request ‘has
been turned down vide order dated 127.03.2012
| (Annexure A/1). The applicant has alsp, ﬂled an” appeal

dated 21.06.2012 (Annexure A/7) before - the
respondents. It appears from the perusal of the record
that the appeal of the applicant dated 21.06. 2012 has
not been decided so far by the respondents

Now the applicant seeks liberty to represent before
the respondents for his re- examlnat|on by the medical
board. R,

Havmg heard the apphcant and on perusal of ‘the
documents on record, we are of the oplnlon that ‘the
applicant is at liberty to file a representatlon before the
respondents within a period of 15 days from to ay for his
re-examination by the medical board: In: ase’'such
representation is filed by the apphca'nt in that
eventuality, the respondents are d|rected to“deC|de the
representation of the applicant expedltlously but hot Iater
than a period of 15 days from the date of recelpt of a
copy of representation from the apphcant !

If any preJudIC|al order is Dasseq{""?“

With these observations, the O
no order as to costs.
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